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Applicapt, having faced a transfer from
Rourkela to Joranda, had filed a representation

on 13.01.06: a copy of this has been filed as

4 T ~ Annexure-=5 to this Original Application. No heed
/ M\\é having been paid to his grievances, as rais=d
o o | under Annexure-5 dated 13.01.06, the applicant
has filed the present Qriginal Application under
[]/ Section 19 of the Administrative Tribunals Act,

/, 7/*({ PenCh 1985, It is the grievance of the Applicant that/‘j/
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mid academic session transfer will adversely
affect his children in scl;ool/college.

Since the grievances of the Appli.cant are
pending with the Respondent Departnent, this
Qriginal Application is hereby disposed of with
direction to the Resgpondents to consider the
grievances of the Applicant and pass nacessary
orders pertaining to his prayer to defer his
transfer till end of May, 2005.

With the aforesaid observation, this Xxiginal
Application seands disposed of. The Respondents
need give due consideration to the grievances
of the Applicant and, until them, the transfer
of the Applica.nt from Rourkela to Jaranda shall'
remain stayéd.

Send copies of this order to the Respondents,
along with copies of the riginal Application, and
free copies of this order be given to Mr. A.Swain,
Id. Counsel appearing for the Applicant an& to
Mre. Se.B.Jena, Ld. Additional standing Counsel: on

whom a copy of this 0.A. had already been served.




